
Notification No.44/Rules                                                                   Dated : 1st

 
 April, 2002 

In exercise of the powers conferred by Section 7 of the Delhi High Court Act, 
1966 read with Article 225 of the Constitution of India, Clause 27 of the Letters Patent 
and all other powers enabling it in this behalf, the High Court of Delhi, hereby makes the 
following amendments in Schedule to Chapter XXIII of Delhi High Court (Original Side) 
Rules, 1967, namely :- 
 

The following shall be substituted for the existing para A(2) to Schedule (Table of 
Fees) to Chapter XXIII :- 
 
(2) If the amount or value shall exceed Rs. Five Lakh, on Rs. Five Lakh as 

above and on the remainder at 1 per cent subject, however, that in no case 
the amount of fee shall exceed Rs,50,000/- (Rupees fifty thousand) or the 
actual, whichever is less, subject to the condition that a certificate of fee 
must be filed. 

 
 
Note : This amendment shall come into force immediately on the date of 
publication in Delhi Gazette. 
 

By Order of the Court 
             Sd/- 
(BHARAT BHUSHAN) 
REGISTRAR GENERAL 

 


